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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R. K. Puram, New Delhi.

Date of hearing/decision 01.12.2011
Excise Appeal Nos. 1903 - 1904 of 2006-SM

(Arising out of order-in-appeal No. 72-73/CE/CHD/2006 dated 31.01.2006
_ passed by the Commissioner, Central Excise, Ludhiana).

~ CCE, Ludhiana Appellant
Vs.
M/s Vanaik spinning Mills Ltd. Respondent

Appearance: Rep. by Sh. R.K. Verma, DR for the appellants.
- Rep. by Sh. Rupinder Singh, Advocate for the respondent.

Coram: Hon’ble Sh. D.N. Panda, Judicial Member

raf ORDERNO. - § 73~ 976/2%/ 1#18yy

Per: Shri D. N. Panda:

Both sides agree that in view of the law laid down in the case of
Union of India vs. Rajasthan Spinning & Weaving Mills reported in
2009 ELT (238) 3 (SC), the matter needs re-adjudication in so far as penalty
is concerned. Therefore, to grant fair opportunity of hearing, the matter is
remitted back to the adjudicating authority who shall hear the appeal both on
levy of penalty and quantum thereof. All contentions are open to the

respondent to raise before the learned adjudicating authority.

[D.N. Panda]
Judicial Member

Pant




